283 = . Constitution
(Amdt.) Bill

[Shri _ R. P. Ulaganambi]

a Bill iurther to amend the Consu-

tution of India. )

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI R. P. ULAGANAMBEI: in-
troduce the Bill,

—_—

1545 brs.

CONSTITUTION (AMENDMENT)
BILL—contd.
(Bmendment of Eighth Schedule) by
Dr. Karni Singh

MR. DEPUTY-SPEAKER: We now
take up further cov leratinm of the
following motion moved by Dr. Karni
Singh on the lith December, 1952:

“That the Bill further to amend
the Constitution of India, be taken
into consideration”.

as also further consideration of amend-
ment for circulation of the Bill for the
purpose of eliciting opinion thereon,
moved by Shri M. C, Daga on the 15th
December 1972,

Shri S. N. Singh was on his feet on
the last occasion.—He is not here.

Shri Onkarlal Berwa.
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SHRI SURENDRA MOHANTY
(Kendrapara): Mr. Deputy-Speaker,
Sir, I rise not so much as to support
or oppose the Bill, but I wish to em-
phasise and underline certain aspects
of the Eighth Schedule to our Cons-
titution and bring them to the notice
of the House which, 1 feel, should
have a barring on the dispassionate
consideration of the Bill.

Sir, you will find that in the
Eighth Schedule as many as 15 langu-
ages have been enumerated. Barring
the Tamil languages, so far to my
knowledge, none of these languages
have a history which goes beyond
perhaps the 13th centurvy It is only
Tamil whose genesis goes back much
earher according to some philologists.
The rest of the language are derived
from apabhramsha, whether it is
Hindi or Bengali or any other lang-
uage, Coming to Rajasthani, it is
not a distinct language; it is derived
from Sauraseniapa-bhramsha. The
ancient texts in Rajasthani
were written in a dialect known as
Dingal, for centuries. It has merged
today into Hindi and its dialectical
individuality has bheen diluted just as
the dialectical individuality of Bhoj-
puri and Maithili had ben diluted. To
include Rajasthani as a language in
the Eighth Schedule cannot be sus-
tained at least by philological evi-
dence,

There iz another aspect. The lan-
guages which you find enumerated in
the 8th Schedule had a sustained
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literany  development. Speaking

about Rajasthani, I am sure Rajastha-
ni remawng as a spoken dialect, much
less as a language with written litera-
ture. In the absence of sustained
literatery development and in view of
the fact that it derives its origin from
apa-bhramsha, and its dialectical pe-
culiarities have been diluted and has
merged its idenlity with Hindi, to
me there seems to be no justification
for including Rajasthani as sn Indian
language in the 8th Schedule. Rajas-
ihan 1s already a State and I think
the basic desire of having a linguistic
State has been satisfled. Therefore,
the 8th Schedule should not be bur-
dened again with a language which
has no distinct literary development.

SHRI DASARATHA DEB (Tripura
East): I fully support thig Bill mov-
ed by Dr. Karni Singh. If any langu-
age is asked to be placed in the 8th
Schedule, it should not be considered
ag if it is aimed against any other
language because we live in India
with 80 many natiomalities. Every
language spoken by any Indian must
find a place in it; every language
must be given equal treatment and
placed on a proper footing and
equally respected. I do not know
what ig the difference between Rajas-
thani and Hindi. But if there is any
difference, if there is a  possibility
that Rajasthani langueage can deve-
Ir.:lp independently, it must be includ-
e

At the same time, I say there are
other languages such as Nepals,
Manipuri. As I said that if any lan-
guage is spoken by any Indian it
should be included and should
be given proper nourishment
in order that it could contribute to
the cultural develomment of India;
otherwise we _ cannot develop India.
Some people talked about the Hindi
language. It is already included; if
any other Ilanguage is included, #t
cannot hurt Hindi, rather inclusiom
of other languages will develop Hindi
because we must accept words from
other languages, to enrich the voca-
bulary of Hindi, That ls why I say
we must accept all the languages
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spoken by any Indian nationality as
the language of India and equal pp-
p;rtumty should be given to all of
them.
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344. “The President shall, at the ex-
piration of five years from the com-
mencement of this Constitution and
thereafter at the expiration of ten
years from such commencement, by
order constitute a Commission which
shall consist of a Chairman and such
other members representing the diffe-
rent languages specified in the Eighth
Schedule as the President may app-
oint, and the order shall define the
precedure to be followed by the Com-
mission.”

351. “It shall be the duty of the
Union to promote the spread of the
Hindi language, to develop it so that
it may serve as a medium of expres-
sion for all the elements of the com-
posite culture of India and to secure
its enrichment by assimilating with-
out interfering with its genius, the
forms, etyle and expressions used in
Hindustani and in the other langua-
ges of Indla specified in the Eighth
Schedule and by drawing, wherever
necessary or desirable, for its vocabul-
ary, primarily on Sankrit and secon-
darily on other languages.”

T T wyed ox fawrx fiwar
A ere Y war & P wre¥ dage
¥ firdly war ) Tk w1 4 @ ¥ 9w
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WINT &1 FTX & oy findy o1 Ia@fages condly, he said that Sgnkrit has been
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“What is the purpose of the
Eighth Schedule? If we look to
the Eighth Schedule, it has some-
thing t odo with Articles 344 and
351. They have gol a specific pur-
pose for which they are mentioned
there., We have very carefully av-
oided including any other langua-
age. In that Schedule except Sin-
dhi which we did with complete
unanimity of this House and the
other House. Ii was because of the
fact that in Sind it was their langu-
age and Sind was part of undivided
India. It was a language accepted
as a regional language of that re=-
gion and m the process of indepen-
dence, as a result of partition, Sind
was lost to India and, therefore.
Sindhis lost their home. So, it
was a recognition of a patriatic peo-
ple and of their language when
they had to leave their homeland
and come here.”

“lf a language has become the
official language of a State also, it
is not n ecessary that it should be
mentioned in the Eighth Schedule.
The development of a language is
‘something very independent,”

The position of the Government is the
same and it has not changed. The
stand that wag taken in 1968 continu-
es to be the stand of the Government.

16 hrs,

During his speech, Mr, Viswanathan
said that in the census of 1971 the
figures of Rajasthani and Hindi-spe-
aking people have been manipulated
50 a8 to show that the Hindi-gpeaking
Persons iz larger than in reality. Se-

given a place in the Eighth Schedule
although the number of speakers of
th.g language is only 2212. He also
quoted Dr. Suniti Kumar Chatterjee
extensively to indicate the conflict
which exists between Hindi and other
regional languages, About the second
pomt, I have just read article 351.
Sanskrit is the basis on which the
vocabulary has to be developed.

Therefore, Sanskrit has been ineclu-
ded in the Eighth Schedule About the
allegation that figures of Hindi-speak-
ing people during the 1971 consus have
been inflated, this is something which
is absolutely preposterous and against
facts. During the census, the opera-
tions were conducted by the staff of
varioug State Government. The Cen-
tre only issued directions. Mother-
{ongue has been defined as the lan-
guages spoken in childhood by the
person’s mother to the person. If the
mother died in infancy, the langusge
mainly spoken in the person's home
in childhood will be the mother-
tongue. In the case of infants and
deaf muteg the language usually
spoken by the mother shall be re-
corded. All this recording has been
done by the State Governments’ offi-
cers going from village to village,
house to house, individual to indivi-*
dual, All that information was com-
piled by the States and sent to the
Céntre. The Centre has just repro-
duced those figures.

SHRI G. VISWANTHAN (Wandi-
wash): How is it that Rajasthani-
speaking population which wag 147
crores in 1961 consus came down to
17 lakhs in the 1971 consus?

SHRI NITIRAJ SINGH CHAU-
DHARY: It might be that under
some misaprehension people might
have given Rajasthani or any other
language as their mother-tongue first.
Then with a wider outlook they might
have realised that it is only a dialect
and the base is Hindi and the script
is also Hindi. So, they might have
given Hindi. Every individual was
free to express his opinion which
has been recorded.
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Thirdly, he has quoted from the
minute of dissent given by Dr Sumti
Kumar Chatterjse and not from the
majority views If he feels satisfled
with quoting only the minute of dis-
sent and wants the whole House to
accept 1t against the views of the
majorty members, I have nothing to
84y

Then, my other friends spoke about
the cultural heritage and the richness
of the Rajasthani language I bow to
that Everyone in this House will ac-
cept that the pesople living in Rajas-
than, the language that they speak has
richness, has traditions The Charans
and Bhats, have preserved history of
the country and have given us some-
thing valuable If they were not
theie we would not have got it I
sumbit, that does not meapn that thr-
oughout the length and breadth of
Rajasthan whatever dialects are spo-
ken, 18 Rajasthan1 and one language
May 1 ask the hon mover and other
friends who supported his cause if 1t
1 not a fact that in western Rajas-
than the dialect spoken, as I would
call 1it, 1s entirely different from the
one spoken in eastern Rajasthan and
1g different in northern Rajasthan and
in southern Rajasthan?

From the figures that I have been
able collect, there are as many as 19
dialects spoken in Ra)asthan Mar-
warl, Thali, Mewari, Bikaneri, Bagn,
Shekhawati, Jaipur:a, Haraut:
Ahirwati, Malvi, Nimadi, Labhan,
Kakeri, Bahrupia, Gujri, Bhil dialect,
Rangr1 and Br1) bhasha Out of these
19 dialects if the hon mover had said
that g particular dialect 18 Rajas-
thani, then 1t could be understood
As Rajasthan; does not have a script,
that Devnagir: script is the ecript of
Rajasthan and, therefore, it should
not be accepted as a language, was
opposed by the mover He said “*Take
the case of Marathi It also has De-
vnagiri script,. Why 1s 1t recognised
as a language?” I may eubmit that
if he goes throughout the length and
breadth of Maharashtra, it is only one
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and one language that it spoken and
they have accepted Devnagiri script

DR KARNI SINGH {Bikaner)
That 1s not so I live in Maharashtra
and I speak in Rajasthani, He can-
not make a gemeral statement like
that

92

SHRI NITIRAJ SINGH CHAU-
DHARY It 1s only a few persons
Take the case of Bombay People going
from UP speak U P, language, people
gomng from Gujarat speak Gujarati
What 1 mean 1s that persons living in
parts of Maharashtra speak only one
language and that 1s Marath: and their
seript 1s Devnagui

If by adopting Devnagui script, @
language loses its character, I —may
pomt out that in Baioda, cven for
Gujarat1 language, Devnagiri  script
was accepted By accepting Devna-
gui as the script, did the language of
Baroda teasc to be Gyarati? No It
continuad to be Gujarati I commend
this and I respectfully bow down
before the decision of the people of
Baroda State who accepted Devna-
gir1 scuipt  If the whole of India does
it, we will have one unified language

Another point that was made by
some friends was that throughout the
length and breadth of the country,
whatever dialects are spoken all
should be accepted There are 279
dialects If my friends want that all
the 279 dialects spoken throughout
the length and breadth of the coun-
try should be mecorporated 1n the
Eighth Schedule of the Constitution,
I have only to thank them, I need
not say anything to this in reply.

I could have asked: What was the
language of the States of Rajasthan
before merger? If Rajasthan whach
consists of very many States had only
one language, why was not that lang-
uage accepted as the language of
the land by all its States It was not
so Hindi was the language because
everywhere whatever was spoken was
a dialect Even today, the State of
Rajasthan has Hindi as its oficia}
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language because they know  that
Rajasthani is not a language, There
are many dialects which are spoken
in the great land of Rajasthan and it
je a problem for them to choose one
and discard the other 18  dialects.
‘Therefore, they rightly decided to
have Hindi as the language of the
State. Under these circumstances, it
would not be possible for the Gov-
ernment to accept the Amendment,
and I would appeal to the hon. Mover
1o withdraw hig Bill,

o walt fog (Fr7%) . Fanemr
agreg, & v w1 Awar g e g1 a3
¥ 7 fa= &1 AAAIT g A AT R
r ¢ 9a% o & IRy geoare A0
ARATE !

FET § A wga ¢ fr A gy g
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¥ g favarA w3 ¢ 5 WO O9-
4T WIsr |arwgar 7 &Y T 47 a8
TAMEATT & ATq G AT F 719
CATE KT A AL 4 1 gAfag & wgaw
wrar § f xF far ax gr weq ¥ fawme
wavg g1 A1 A8 g« fwar s

{The hon. Member spoke a few words
in Rajasthan also.)

Mr. Deputy-Speaker, since the in-
troduction of my Bill, I have received
many many letters from people in
Rajasthan, from warious institutions,
and as I had said so when I introduc-
ved the Bill in the House, it fell to my
lot that I won the ballot and my Bill

PHALGUNA 4, 1804 (SAKA)

Constitution
(Amdt.) Bill
Even my hon, friends, Mr. Sanghi
and Mr. Amnt Nahata, who come
from Rajasthan, bear out the fact thag
such a language did exist.

294

I would like to place before the hon.
House that the “Rajasthan Sahitya
Academy”, Udaipur,—these are new
facts that have emerged—has made
its Rajasthani Section as an aulomo-
mous body and it is working in Bika-
ner as “Rajasthan Bhasha Sahitya
Sangham;” they have a budget of
Rs, 1 lakh a year..,

SHRI M. C. DAGA (Pali): In order
to earn some money.

DR. KARNI SINGH: I do not
know why any hon. member should
impute motives. This hon. House
should rise to a higher standard. The
moment an institution is started in
Madras or Bombay or Calcutta, an
hon. member gets up and says that
1t is dome with ulterior motives, 1
do not think that it is Tair; it is de-
grading our House. The hon. Mem-
berhas no knowledge of what these
people are doing.

The Rajasthan Education Board,
Aj)mer, has sanctioned Rajasthani as
one of the optional subjects for the
9th and 10th Classes. The Jodhpur
University has increased the Rajas-
thani Question Papers to three as
against one in M.A. (Hindi), and
there is every hope that, in other
universities also, the Rajasthani
Question Paper will be increased.

I now come to what my hon.
friend, Mr. G. Viswanathan, has very
correctly pointed out. The Minister's
statement was not very convincing
when he said that the census in 1981
had revealed 1.47 croyes as Rajas-
thani-speaking and that ten years
later, it has been found that enly 20
lakh people speak Rajasthani, I am
not prepared to belive this. 1 do not
know where the mistake has oceur-
red, I was told when I was in Rajas-
than that very often the cemsus peo-
ple just ask the people in the villages
and everywhere, Do you kmnow
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Hindi?, and when they say, ‘Yes; of
course’, they are immediately put
down as Hindi-speaking. L think if
the hon. Minister—I have great con-
fidence in him; he is a senior mem-
ber—goes more deeply into it, he will
find that somewhere there has been
a mistake and these figures are not
accurate,

st 3R T FOA | TZ AT FA
I AT F A T g Ifaer qi
&7

DR KARNI SINGH: The hon. Mem-
ber, Shri Berwa has just now men-
tioned that there should be Hadoti,
Bikaniri, Jodhpuri, Udaipuri, etc.
which only are dialectic changes with_
in the State. I would respectfully
submit to the House that there are
dialectic changes in any part of the
world. Even English as spoken in
America is different from  English
spoken in England. The English I
speak is Rajasthani English. It is In-
dian English. Even in England dia-
lectic changes are there if you go from
North to the South or East to the
est, As a nationalist, I wanted to see
that Rajasthan States, 22 of them,
were integrated into one Rajasthan
State so that the emotiona] integration
of Rajasthan could becreated 'through
the medium of Rajasthani language.

Y SETT AT ACET AT FI
(T2 AT T R WA AT AFAAT
ey ?

DR, KARN]I SINGH: There was a
demand just like what happens in An-
dhra today fo a Mary Pradesh bor-
der State. I was one of those who
opposed it from the very beginning.
I come from Bikaner; I can easily call

my language Bikaneri as the hon.

Member from Jodhpur can call it
Jodhpuri. But if we call it Rajasthani
it brings about emotional integration.
That is my whole object. That is
why I have brought this Bill forward.
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I am not stressing for Rajasthani to
become State Language. I have ask-
ed for an experts committee to go into
the matter. If the hon. Members
would only take the trcuble of read-
ing any speech in 1968 and the speech:
I made in the last session, they would
find that I never made sucmh a de-
mand. What all T wanted was that
the Experts must advise the Govern-
ment as to what shouid be done about
it.

296.

ot AR dT° %@t 3 A
et 9T FTga FAT FFAFAFT L0
FT0 7 AU, |EEATI AT T3, 39
FIT! TIAAT F FTTHFT NT AT WA
& forw garfva f =g ?

DR. KARNI SINGH; He is welcome..
It is a free country. The hon. Minis-
ter said something about Sindhi. He-
said it was the unanimous demand in
this House. I am quite sure if he did
not issue a whip today there would
be unanimity in support of my Bill
also. For the last two months I have
been in correspondence with the hon.
Prime Minister. I have receiveq her
letter teday. I seek your permission
to quote extracts from thig corres-
pondence. She wrote to me this morn-
ing to say:

“I have no objection to your refe-
ring to our correspondence in
your speech on your Bill in the
House.”

Therefore, I think you will kindly
permit me to read out some important
extracts which would clarify my stand
and Government's stand also,

I wrote to the Prime Minister on
January 24, 1973 as follows-quote:

‘The object of this letter is on the
subject of the Rajasthani Language
Bill that stands in my name and
was partly discussed in the last ses-
sion of Parliament. This is the se-
cond time that this Bill has come:
up before Parliament and has re--
ceived considerable surmort,
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At the present moment as things
are in the country, I feel that these
matters could perhaps be taken up at
a2 more opportune moment. However,
ag you no doubt know, Private Mem-
bers have very little say when their
Bills win a ballot. I do not know
what your views are about Languages
like Rajasthani, Maithili, Bhojpuri,
Nepali, etc. being includeg in the
Eighth Schedule of the Constitution,
but would like to have your views on
the matter, As a staunch nationalist
and 3 strong believer in the integrity
of our country I would like to be guid-
ed by your advice. If I withdrew my
Rajasthani Language Bill by permis-
sion of the House at the appropriate
moment it might be a very good idea
if you could generally consider an
assurance being given to Parliament
thnt these major languages of India
would be considered at a suitable time
for inclusion in the Eighth Schedule
of the Constitution. After all even
Sindhi finds its place there ang Rajas-
thani has been recogniseq as a lan-
guage by no less persons than your
great father, Pandit Jawaharlalji
Nehru, Shri Malaviaji, Shri Rabindra-
nath Tagore. Dr. Tessilori, Dr. Becom-
field, etc. It is not my desire at any
stage that these regional languages
should reverse the process of Hindi
in any State but their richness of lite-
rature should not die out.”

The hon. Prime Minister sent me a
reply as follows. This is dated the
10th of February, I quote:

“I have your letter of the 24th
January regarding the Rajasthani
Language Bill. 1 appreciate the
sentiments which have prompted
you to seek the leave of the House
at the appropriate time for the
withdrawal of the Bill.

There hag been considerable misun-
derstanding about the Eighth Schedule.

As you know, this Schedule itself
now, in a strictly constitutional
sense, otiose.| The inclusion of any
new language in the Schedule may

Constitution ~ PHALGUNA 4, 1894 (SAKA)

Constitution
(Amdt.) Bill
satisfy gentimenta] aspirations, but
cannot confer any benefit or advant-
age to such a language.”

as said by the hon. Minister

“We should, therefore, think af
other alternatives to preserve and
develop the rich cultural and lite-
1ary heritage of languages like Ra=-
jasthani, Maithili, Bhojpuri or Ne-
pall. We would welcome any spe-
cific measures which you may sug-
gest in this behalf. Such construc-
tive efforts would be more valuable
than mere inclusion of these langua-
ges in the Eighth Schedule,”

I feel that the hon. Prime Minister
has been very gracious. She has been
very practical and you will also admit
that I have also been practical, in as
much as that in view of the recent
troubles in this country and the fis-
siparous tendencizs that are coming
to head, I had written to the hon.
Prime Minister and I felt that this was
not the opportune moment to bring
anything before the House that may
create divisiveness and help fissiparous
tendencics. Thig could come later on.
So, 1 would like to seek the leave of
the hon. House to withdraw this Bill
on the understanding that an Experts
Committee wil] be called by the hon.
Prime Minister consisting of linguists
from all parts of the country, far more
capable than me, who will be in a
position to place before the Govern-
ment the needs and aspirations of the
people whose languageg are not recog-
nised and then find ways and means
whereby languages like Rajasthani,
Bhojpuri, Maithili, Nepali, Pehadi etc.
may be given their due share and that
these great languages do not die but
in this country. With this, I request
leave for the withdrawal of my Bill

MR. DEPUTY-SPEAKER: Before I
call upon the House to express its de-
sire on his request to withdraw the
Bill there i an amendment to this
motion which should be disposed of.
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[Mr Deputy-Speaker]

There 15 an amendment by Shn M.C
Dega to circulate the Bill for eliciting

public ppimon

The amendment was put and negativ-
ed

Now, the question 1s

“That pr Karmi Singh be given
leave to withdraw his Bill”

The motion was adopled

DR KARNI SINGH I withdraw my
Bill

16 24 hrs.

CONSTITUTION AMENDMENT BILL
BILL (Amendment of Articles 19,22
etc ) 5y SHRI A K GoPALAN

MR DEPUTY-SPEAKER We take
up the next Bill The next Bill 1s by
Shri A K Gopalan, further to amend
the Constitution of India

SHRI A X GOPALAN (Palghat)
I move that the Bill further to amend
the Constitution of India be taken into
consideration

Sir, there are three amendments in
my Bill which I am proposing. In
Article 19 of the Constitution, in sub-
clause (f) of Clause (1), after the
words “property”, the following words
shall be inserted namely, “within such
limits as may be prescribed by law*
Secondly, after Article 19 of the Con-
stitution, the following new Article
shall be inserted, namely, 19 A

“All citizens shall have the right—

) to work end to a living wage
attaining the age of 18 years;
(ii) to have free education upto
the Higher Secondary Standard;
to have State assistance In
of unemployment, cld age, sick-
nais and disablement;

(iv) to free medical treatment;
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(v) to have equal pay for equal
work,

(v1) to exercise franchise on attain-
ing 18 years of age, and

(vn) to bear small arms".

Then, in clause 4 I have provided

that

“In article 22 of the Constitution,—

(a) i clause (3),—
(1) in sub-clause (a), the

word ‘or' shall be omitted, and
(1) sub-clause (b) shall be
omitted, and
(b) clauses (4) to (7) shall be

omitted "

These are my amendments to article
22 regarding preventive detention

Then 1n clause 5 I have provided
that

“In article 31 of the Constitution—

(a) for clause (1), the follow-
ing clause shall be substituted,
namely —

“(l) The rnight of atizens to
their landholdings, handicrafts
and small scale industries, hous-
es, trade, profession or vocation,
unplements and other accesso-
ries necessary to carry on their
trade, profession or vocations
within the limits prescribed by
law, and the right of citizens 1n
their incomes and savings from
their work, and the income de-
rived from the above-mention-
ed properties, articles of domas-
tic economy and use and articles
of personal use and convenience
as well as the right of citizens
to inherit personal property
shall be protected by law ",

(b) after clause (1), the follow-
ing clause shall be inserted,
namely’ —

“(1A) All cther property be-
sides that specified in clause (1)
of this article may be acquired



